In ’I‘he Central Adminxstra.t.xve Trn‘bunal

J alpur Bench Jé a.xpur
O.A. A WKR, Noo.. 72/, 20025 .,,._.,....'.....-.. -

m,__s.xam,;l..&an..ﬁ@.r.amn_m S— Versus BRI ¥) 1§ X)) of_ Indis.. 2nd. ore -

O;ders

Date of Order

15.2.2002

Mr. C.B.Sharma, counsel for the applicant

ﬂeard the learned ccunsel for the epplicent.

2. o The learned coun=e1 for the, app11cant eubm:te

that the appllcant heas flled 3 reprecentot1on against the

_order dated 24.1.2002 on 30.1.2002," copy of which has been

filed at Ann.AS5. "The learned counsel for the appl:cant

éeeks to d1=po=e of this OA_by g:vang suatable directions

te the respondents for deciding his representation by a
reasoned and speaking ordertconsiderino the grievance of

the applicant sympathetically.

3. In view of the submiasions; made before this
Tribunal, -respondent No.3 is directedito diepo=e of the

repreeentation'dated 30.1. 2002 by‘a res soned and speaking

order w1th1n the period of six week= from today on receipt -

of o copy of the ‘order, if the same has not been decided
g0 far. The applicsnt shsll be at libenty to apprecach the

preper forum, in cese he feela aggrieved by the dispcsal

-of ;such representation, if so advised.

4, "With the above directions, this OA is disposed

of. Copy of this order slongwith the OA be sent to

respondent Nc.3 for necessary action.

Member (Judl.)
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